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DISQUALIFICATION ON GROUND OF DEFECTION IN 

URBAN LOCAL BODIES, BILL, 2024. 

 

 
(As passed by the Nagaland Legislative Assembly on the 29

th
 August, 2024) 

 

 

This Bill was passed by the Nagaland Legislative Assembly on 29.08.2024. 

 

 

 

   Sd/- 

Kohima,           SHARINGAIN  LONGKUMER 

The 29-08-2024            SPEAKER 

  Nagaland Legislative Assembly 

 

 

 

I assent to this Bill 

 

 

 Sd/- 

Kohima,                       LA GANESAN 

The 19-10-2024                                                                                       GOVERNOR 


